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Tiruvpathy. ' ' :

6. Shri A.Jagannathan,
Spectro Superintendent,
o/0 Chief Workshop Ménager, o
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JUDGMENT Dt:22.3.95

——

(AS PER HON'SBLE SHRI JUSTICE V,.NEELADRI RAQO, VICE CHAIRMAN}

L

Heard Shri T.P.Acharya, learned counsel for the

- applicant and Shri N,R.,Devaraj, lesrned standing ccunsel

for the respondents.

. R-6 is now working as Spectro Superintendent in

[\

the Railway Workshop at Hubli. By the impugned order

dated 15.3.1995, R-6 along with the post was transferred

to the Carriage Repair Shop (Crs), Tirupathi. The

arnnldicant is now workina as Spectro Superintendent in
the Wagon Repair Shop at Guntupalli which is near

Vijayawada,

3. It is stated for thHe applicant that as keeds [n
- N

reguests from 1985 for his transfer to Tirupathi and
all alonyg ke was informed that/there was no post of

Spectro Superintendent in CRS, Tirupzthi;® his reguest
could not be acceded to and it would be considered as
and when 2 post is created there and wien the post

from Hubli tc Tirupathi was transferred, instead

of transfering the applicant to Tirupathi, R-6 is
transferred to Tirupathi. The further gubmission for
the applicant is that even K-6 had not made any reguest

for transfer te Tirupathi.
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But it may‘be noted that when the post of

s
-

pectro Superintendent wes transferred from the
vicrkshop at Hukli to CRS, Tirupathi, R-6 cannct be

continued at Hubli., So, he has to be accommodated
- T % mmme abkhar nlace . Tf the request
of the applicant for his tranffer to Tirupathi is

accepted, then R-6 has to be transferred to Guntupalli.
But Yuntupalli is 8L awdy wiidll + liupaeiia emeee --

“hen it had become necessary to transfer R-6 from
HUDL1 AN view ua LElT Lol Wi isa o - -

it is not just and preper to trensfer R-6 to a xkakiom

- .. RS I T

Hence, the CA fails and accordingly it is dismissed
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(R .RANGARAJAN) (V.NEELADRI RAQ)
MEMBER (&DMN, } VICE CHAIRMAN

DATED: 22nd March, 194yb, ﬂ'z g
Open court dictation, #V’ ‘ ‘

Deputy Reglstrar(J)CC

Chief Personnel Officer, S.C.Rly,
vsn Railnilayam, Secunderabad-371.

Chief Workshop Engineer, S.C.Rly, Secunderabad-371.-:

Chemist and Metallurgist, S.C.Rly, Lallaguda Workshop,
Secunderabad-17.
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Leputy Chief Mechanical Englneer, Carriage RePaJ.r Wc;rksho;_
S.C.Rly, Tirupathi,

copy to Mr,T.P.Acharya, Advocate, 1-2-306/1

Gaganmahal Road, Domalguda, Hyd.
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copy to Mr.N.R.Devraj, SC for Rlys, CAT, Hyd.
copy to Library, CAT.Hyd.
spare copy.
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. THE HON'BLE MR.JUSTICE V.NEELADRI RAO

VICE~ CHAIRMAN
AD - o

THE HON'BLE MR.R.RANGARASAN3M(ADMN).
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DATED - 22—_ %3005, | “
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 QRDER/FUDGMENT

M. A. /RuA. /CoALNO,

.. o.]T\.Nof“ 8-?01 }c( Sa-’ .
T.A.No. :(WTP",

~admitted and Interim directions -
issued, '

Allowed, -

-

Disposed of with dire'ctiqns.

pismizsed. &) fUe edwigion

Dismissed as withdrawn W

Dismissad for default,

Orde:}ed/Rej ected,

 No.order as to costs.
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